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BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI.

O.A.NO.___ OF 2024

IN THE MATTER OF:

RAKESH KUMAR APPLICANT

VERSUS
THE UNION OF INDIA & ORS. ... RESPONDENTS

REPLY ON BEHALF OF THE RESPONDENT NO.45

OST RESPECTFULLY SHOWETH:

MOST RESPECTFULLY SHOWETH:

PRELIMINARY OBJECTIONS:

1. That the present application filed by the applicant is
not maintainable and liable to be dismissed against
the answering respondent as the same is nothing
but an abuse of the process of law and has been
filed by the appellant with illegal and malafide
intention with a view to extort money by illegal

means from the answering respondent.

5. That the present application filed by the applicant is

not maintainable and liable to be dismissed as the
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same is without any merits against the answering

respondent.

That the present application is not maintainable and

liable to be dismissed as the applicant has not come

before this Hon'ble Court with clean hands and have

concealed the material and vital facts from this

Hon’ble Court thereby attempted to misguide and

mislead the Hon’ble Court. Whereas the fact

remains that the answering respondent has not

violated any law of the Air (Prevention and Control

of Pollution Act, 1981) and Environment Protection

Law.

That the applicant has not filed or placed on record

a single document or any material evidence in

support of the allegations against the answering

respondent and to show that the answering

respondent has committed any breach of law.
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However, no relief is prayed for in the present

application against the answering respondent.

That it is pertinent to mention here that the
answering respondent is a small industry of
manufacturing juice and beverage by following all
rules and regulations issued by the State Pollution
Control Board Haryana. The answering respondent
has limited work of four months in a year during
summer season and the remaining eight months the
work of the answering respondent remains closed.

There are about 9 employees employed with the

answering respondent.

That in summer season juices and beverages are
manufactured through green and clean energy by
the respondent i.e. by using electricity, biogas and
CNG which do not cause any pollution. Therefore,
the answering respondent has not violated any
provisions of law or rules and regulations issued by

the concerned authority as well as State
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Government to control the pollution. Thus, the

present application deserves to be dismissed.

That neither any survey nor any inspection has ever
been conducted at the premises of the answering
respondent by any authority regarding violation of
pollution norms nor the concerned authority has
ever issued any show cause notice to the answering
respondent in respect of the subject matter of the
present application. No samples haye ever been
taken by any authority including the applicant to
prove that the answering respondent is causing
pollution. It is pertinent to mention here that
Section 26 of the Air (Prevention and Control of
Pollution) Act, 1981 states regarding power to take
samples of air or emission and prqcedure to be
followed in connection therewith. As per Section 28
of the said Act, the samples are required to be sent
to the State Air Laboratories for analysis OF tests,

) not
but in the present case, the said process has
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been followed, therefore, the present application ig

liable to be dismissed.

The present application is based on false, frivolous
and baseless facts which have no iota of truth and

the same is liable to be dismissed at the threshold.

That the present application does not disclose as to
what manner and through which equipments/fuels
etc. the answering respondent is emitting pollution.
Therefore, the present application is liable to be

dismissed against the answering respondent.

That the present application filed by the applicant is
not maintainable and liable to be dismissed as no
cause of action has arisen in favour of the applicant

and against the answering respondent.

REPLY ON MERITS:

That para No.1 of the application is denied for

want of knowledge.

T'\/ U 33
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That para No.2 of the application needs no reply

being matter of record.

That para No.3 of the application needs no reply

being matter of record.

That para No.4 of the application needs no reply

being matter of record.

That para No.5 of the application needs no reply

being matter of record.

That para No.6 of the application needs no reply

being matter of record.

That para No.7 of the application needs no reply

being matter of record.

That in reply to para No.8 of the application, it is
submitted that the present application is based
on false, frivolous, baseless and concocted facts
and the answering respondent has nothing to do

with the allegations made in the present
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application because the answering defendant has

not done any of causing Or emitting any pollution.

That para No.9 of the application is wrong, false

and denied. It is submitted that the present

application is filed by the applicant in order to

harass the answering respondent in 2 false

litigation. The answering respondent is being
dragged into this false litigation without any
involvement and no documentary proof to prove
the indulgence of the answering respondent in

the present matter is put on record.

That para No.10 of the application is wrong, false
and denied. It is submitted that the answering
respondent has limited work only for four months
of summer season in a year and for rest of the
period the work of the answering respondent
remains closed. Therefore, the allegations made

in the para under reply are false, baseless and

concocted.
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11. That para No.11 of the application is wrong, false
and denied. As the present application is based
on false, frivolous and concocted facts, therefore

no orders are required to be passed against the

answering respondent.

REPLY TO BRIEF FACTS:

1. That para No.1 of the application needs no reply.

However, the applicant is put to strict proof thereof.

2. That para No.2 of the application needs no reply.

However, the applicant is put to strict proof thereof.

3. That para No.3 of the application needs no reply.

However, the applicant is put to strict proof thereof.

4. That para No.4 of the application needs no reply.
Regarding the facts relating to the law laid down by

the Hon'ble Apex Court are matters of record.
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That para No.5 of the application needs no reply.
Regarding the facts relating to the orders passed by

the Hon'ble Commission are matters of record.

That para No.6 of the application needs no reply.
Regarding the facts relating to the orders passed by

the Hon’ble Commission or Tribunal are matters of

record.

That para No.7 of the application needs no reply.
Regarding the facts relating to the orders passed by

the Hon’ble Tribunal are matters of record.

That para No.8 of the application needs no reply.
However, the applicant is put to strict proof thereof.
That para No.9 of the application needs no reply.

However, the applicant is put to strict proof thereof.

That para No.10 of the application needs no reply.

However, the applicant is put to strict proof thereof.
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That para No.11 of the application needs no reply.

However, the applicant is put to strict proof thereof.

That para No.12 of the application needs no reply.

However, the applicant is put to strict proof thereof.

That in reply to para No.13 of the application, it is
submitted that the answering respondent is
following the orders passed by the Hon’ble Courts

and Tribunals in running his business.

That in reply to para No.14 of the application, it is
submitted that the answering respondent is
following the orders passed by the Hon'ble Courts
and Tribunals in running his business. However, the
work of the answering respondent remains closed in
winter season and the answering respondent runs

its business activities only for foqr months of

summer season.
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That para No.15 of the application needs no repy.
Regarding the facts relating to the orders passed by

the Hon'ble Apex Court are matters of record.

That para No.16 of the application needs no reply.
Regarding the facts relating to the orders passed by
the Hon’ble Apex Court are matters of record.
However, it is submitted that the business of the
answering respondent runs only four months of
summer seasons by following all rules and
regulations/guidelines issued by the concerned
authorities and complying with the orders of the

Hon’ble Apex Court and Tribunals.

REPLY TO GROUNDS:

That this ground needs no reply. However, the

application is put to strict proof thereof.

That this ground relates to the concerned

Authorities, therefore, needs no reply.
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That this ground needs no reply as the same relates

to respondent No.5. However, the application is put

to strict proof thereof.

That this ground needs no reply as the same relates

to respondent No.5. However, the application is put

to strict proof thereof.

That this ground needs no reply. Regarding the

facts relating to the orders passed by the Hon’ble

Tribunal, the same are matters of record.

That this ground needs no reply. Regarding the
facts relating to the orders passed by the Hon'ble

Tribunal, the same are matters of record.

That in reply to this ground it is submitted that the
answering respondent is following all rules and
regulations issued by the Hon'ble Tribunal and the

State Pollution Control Board as well as Central

Pollution Control Board and other concerned

12
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authorities, in running its business as submitteq in
foregoing paras of the reply. Therefore, no
orders/directions are required to be passed against

the answering respondent.

That this ground needs no reply. However, the

applicant is put to strict proof thereof.

That this ground needs no reply. Regarding the
facts relating to the orders/law passed and laid
down by the Hon’ble Apex Court, the same are

matters of record.

That this ground needs no reply. Regarding the
facts relating to the orders/law passed and laid
down by the Hon’ble Apex Court, the same are

matters of record.

That this ground needs no reply. However, the

applicant is put to strict proof thereof.
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Para regarding jurisdiction, it is submitted that the
Hon'ble Court has no jurisdiction to try, decide and

entertain the present petition as business/work place of

the answering respondent is located in Hissar, Haryana.

Para regarding limitation and cause of action, it is
submitted that no cause of action ever arose in favour of
the applicant and against the answering respondent and

the present application is barred by law of limitation.

The prayer clause of the application is wrong, false and
denied. It is submitted that in view of the above
submissions, the applicant is not entitled to any relief as

alleged in the petition against the answering respondent.

In view of the facts set out herein above, and the
submissions made herein above, the applicant is not
entitled to any relief as alleged against the answering
respondent. It is most respectfully prayed that this

Hon'ble Court be pleased to dismiss the present
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RESPONDENT NO.45

DELHI.
DATED: THROUGH
e AV
Q/\r
RANDHIR KUMAR & SURENBE SONI
ADVOCATES
COUNSELS FOR RESPONDENT NO.45
VERIFICATION:

Verified at Hissar on this day of January, 2025

that the contents of the reply to the application are true

and correct to my knowledge and those of paras No.1l to

10 of the preliminary objections are based upon legal
information received and believed to be true. Last Para is
prayer to this Hon’ble Court.

R s Fmt D
RESPONDENT NO.45

For Hisar Agro Food Products
P - -~ &
;I} C‘,J,‘.; ( :{unrff)

Auth. Signatory
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BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHTI.

O.A. NO. OF 2024
IN THE MATTER OF:

RAKESH KUMAR APPLICANT
1

VERSUS

THE UNION OF INDIA & ORS. RESPONDENTS

AFFIDAVIT
I, Anil Singhal S/o0 Suresh Kumar, authorized signatory of
M/s Hisar Agro Food Products, Strod Ladwa, Road

Southern Bypass, Hissar Haryana, do hereby solemnly

affirm and declare as under:-

That T am the authorized signatory respondent
No.45 in the above noted application and am well

conversant with the facts of the case and as such

competent to swear this affidavit.

;792',\;%’: That the accompanying reply to the application has
Ay

been drafted by counsel for the respondent No0.45

under its instructions and the contents thereof have
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been read OVer and explained to me in vernacular

and after understanding the contents of the same, |

state that the same are true and correct to my

knowledge derived from the records. The contents

of the accompanying reply to the application may be
read as part and parcel of this affidavit and the

same are not being repeated herein for the sake of

brevity.

(({ ’ (‘:—4 -\':-‘r ¢ /( /M P

DEPONENT
VERIFICATION:-

Verified at Hissar on this day of January, 2025
that  the contents of the above affidavit are true and

correct to my knowledge, no part of it is false and

~ nothing material has been concealed therefrom.
Sep |7

/|
! /
\ ")}'/'»l/ﬁ/ & . .
'A”,A_" k,‘i]\\(l .(,u“ ,(‘U\‘(\t) -
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it ! \f‘)\ o o202 DEPONENT
LN M/ P, (Z/y\o{ﬂ;s -..C"‘:'
A | ) ; b flots
| y 7 P{’ = I‘"‘l
(

Tonar, HHSAR
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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI.

O.A. NO. OF 2024

IN THE MATTER OF:
RAKESH KUMAR ... APPLICANT

VERSUS

THE UNION OF INDIA & ORS. ... RESPONDENTS
N.D.O.H.: 17.02.2025

LIST OF DOCUMENTS

1. Authorization letter made by the respondent company in
favor of the respondent.

2. Copy of Aadhar Card

3. Copy of Udyog Aadhar Memorandum Certificate.

DELHI.
DATED: THROUGH ) \t) '

RANDHIR KUMAR & SUREN SONI
ADVOCATES
COUNSELS FOR RESPONDENT NO.45

18
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To whom it may concern:

Today on dated: 3rd of January, 2025, at
10:30 a.m. Board of Directors meeting has
been held in which Board of Directors
appointed to Mr. Anil Singhal S/o Suresh
Kumar as Authorized Signatory of Hisar Agro
Food Products to file Vakalatnama, Reply,
Affidavit of Evidence along with all other
Legal Work in the Legal case titled as Rakesh
Kumar Versus Union Of India & ors. On
behalf of Company i.e. Hisar Agro Food

4wseProducts.

Mana%zl Director
For Hisar ood Products

-

N r l/rﬁo-;'/

Anil Singhakigawy

wzgn A:T,RO Food ProducTs GSTIN -~ OGAAKFH2859L1ZX
Ladwéwaoad whmr Bmm;ummmmnm.  M.:9215589770, 7206817705
, Southern Bye Pass, Hisar (Haryana) email :- moditgupta1234'5@gmaé5,rom
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* Unique Identification Authority of India
smarE= =/ Enrolment No.: 0013/04007/32494

¥R o

Anil Singhal

C/O Suresh Kumar
Hno - 26
Sector 9-11
b*sa-

Hsar Heryana -
9215589770

125001

FTOSFHT FJTENT HHTEF / Your Aadhaar ivu. -

7= Fam

Ard Singhel

7= =u/008: 27/11/1983
32m/ MALE
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» TR UH gAACIE A G A g U 21

INFORMATION
» Aadhaar is a proof of identity, not of citizenship.
u Verify identity using Secure QR Code/ Offline XML/ Online

Authentication.
® This is electronically generated letter.

» NURTRE AR R |
n 3R 2 T 3R R ERERt Fansl
1 g A a8 |-
» 7R & Aieige T8 AR S 10 3USE I
u 3TER 71 59 TE B W T, mAadhaar App
& |

s Aadhaar is valid throughout the country.

s Aadhaar helps you avail various Government
and non-Government services easily.

= Keep your mobile number & email ID updated
in Aadhaar.

m Carry Aadhaar in your smart phone — use
mAadhaar App.

!

WWW A - 26, ¥R 9-11, R,
o - 125001

210 Semesh Kumar, ector

r, H.no - 26, S 11,
Hisar, Hisar, 3
Haryana - 125001
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Do here appoint

Surender Soni & Randhir Kumar,
Advocates,
En No. D- 1809/2001, D-3227/2011
New-Delhi
(M.) 98184-03688, 91234-16910

Email: §_grli._su_rgnderk13fa gmail.com
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@CAI:A‘L’\’: A\ ‘C!,"‘f_’)
Abgrtsignatory

22

oo 9o Swesh Kuwmar

Hand ﬂy)
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2012026, 15:34 Gmail - Reply on behalf of 62(*9219\1 no. 26,38,39,45,49 57,90 in case no. OA No.582/2024
> Surender Soni <soni.surenderk1 3@gmail.com>
Gmail

23
Reply on behalf of Respondents no. 26,38,39,45,49,57,90 in case no. OA No.582/2024

T message

Surender Soni <soni surenderk 13@gagmail.com>

Wed, Jan 22, 2025 at 3:33 PM
O pulkitkapoor09@gamil.com

Rakesh Kumar versus The Union Of India pending Before the Hon'ble National Green Tribunal, Principal Bench, New Delhi.

We refer to the matter above and confirm that we act for Respondents no. 26,38,39,45,49,57,90 in this matter.

The O.A mentioned above is listed for hearing on 17-2-2025 at 10.00 am to answer the application and to file the written
Statement

Note: Paf of Written Statement along with copy of documents is also attached with this email.)

Regards,

Attachments below:

E Respondent 57_compressed_compressed.pdf

E Respondent 90_compressed.pdf

§ attachments

-j Respondent 26.pdf
— 5742K

.'_-] Respondent 38.pdf
= 5536K

T_:j Respondent 39.pdf
6346K

=~ Respondent 45.pdf
— 5315K

..:-3 Respondent 49_compressed.pdf
2594K
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